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SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, 1 too associate
myself with the matter raised by the hon. Member.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I too associate myself with the

matter raised by the hon. Member.

SOME HON. MEMBERS: Sir, we too associate ourselves with the matter raised
by the hon. Member.
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This is a challenge before the entire nation. We have all made a commitment. We

must honour it at the earliest. Now, Shri Sanjay Singh. ....(Interruptions)... Please

don’t make a running commentary.

Problems being faced by businessmen due to sealing of

commercial establishments in Delhi
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MR. CHAIRMAN: All right, Mr. Sanjay Singh. Please ...(Interruptions)... 314!
a8 fqwy 81 &, o W & IR H I PRl 2
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MR. CHAIRMAN: Please; Shri Vijayasai Reddy. ...(Interruptions)... I8 YBrs H
TE ST T Bl ... (FAU). ..
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maximum number of people, the time has been reduced to two minutes. I have said

so already. Please conclude. ...(Interruptions)...

SHRIMATI AMBIKA SONI (Punjab): Sir, I associate myself with the matter
raised by the hon. Member.
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KUMARI SELJA (Haryana): Sir, I too associate myself with the matter raised
by the hon. Member.

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, 1 too associate
myself with the matter raised by the hon. Member.

SHRI B. K. HARIPRASAD (Karnataka): Sir, I too associate myself with the

matter raised by the hon. Member.

SHRI BHUBANESWAR KALITA (Assam): Sir, I too associate myself with the

matter raised by the hon. Member.

* Not recorded.
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SOME HON. MEMBERS: Sir, we too associate ourselves with the matter raised
by the hon. Member.

MR. CHAIRMAN: Shri Vijayasai Reddy, please. ...(Interruptions)... 1 have got

names of 17 more Members. That is my problem. ...(Interruptions)...

Need to recognise Doctor of Pharmacy graduates

as medical practititioners

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, Doctor of Pharmacy,
popularly known as Pharm.D. is a six-year doctoral course. It was introduced in India
in 2008 by the Pharmacy Council of India. Ten years are over since introducing the
course. The objective of the Doctor of Pharmacy is to provide rationalized therapy to
the patients and improve the quality of therapy and patient’s life. Sir, this particular
course has got three phases. The first phase is academic. In the academics, they deal
with the study of anatomy, pathology, pharmacology, therapeutics, medical chemistry
and bio-chemistry of human body. In the second phase, it is one-year internship
where students undergo training relating to clinical pharmacy services and critical
evaluation. In the third phase, the students are trained in the general medicine for six
months. These are all the three phases which they undergo during the six years. The
objective behind framing of this kind of syllabus is that Pharm.D. graduates learn to
treat framed therapy for very basic illness. Sir, in fact, after seeing the academics,
initially, the course should have been recognized by the Medical Council of India,
not the Pharmacy Council of India. Sir, for better future of about 20,000 Pharm.D.
graduates and students, I request the hon. Minister for Health and Family Welfare to
recognize Pharm.D. graduates as Clinical Pharmacists. In fact, a Starred Question came
yesterday, but the House could not sit. To that Starred Question, the hon. Minister
has responded and agreed to recognize Pharm.D. graduates as Clinical Pharmacists.
But my request to the hon. Minister is — there is only one request which he has
not addressed in the Starred Question — since many MBBS doctors are not willing
to go to the rural areas and serve the patients, these Pharm.D. graduates can be
sent to the rural areas and asked to serve in the rural areas and can be conferred

with the MBBS after completion of the fixed tenure. Thank you.

MR. CHAIRMAN: Now Shri Pramod Tiwari; not present. Dr. T. Subbarami

Reddy, you have two minutes.
DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I want three minutes.

MR. CHAIRMAN: No; two minutes only. Others also have to be given time.

Moreover, no Member can raise two issues separately.



